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PRINCIPAL BENCH, NEW DELHI

IN

ORIGINAL APPLICATION NO. 202 OF 2025

IN THE MATTER OF:

Ayush Dixit ........Applicant
Versus
< sausState of U.P. & Ors ....Respondent(s)
72
A

"’57 g/éﬁppjl; AFFIDAVIT OF DISTRICT MAGISTRATE PILIBHIT IN
YCOMPLIANCE OF ORDER DATED 26.05.2025 PASSED BY
| THIS HON’BLE TRIBUNAL

The Respondent No.4 Herein states as under

MOST RESPECTFULLY SHOWETH:

I, Gyanendra Singh aged about 56 years, S/o Dev Singh
presently posted as District Magistrate District Pilibhit, Uttar

Pradesh, the deponent, do hereby solemnly state and affirm as

=

under: -
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That I am above mentioned authorized officer of the answering
Respondent and is duly competent to file the present affidavit.
That the Deponent is well conversant with the facts and the
circumstance of the instant case and is competent to swear this

affidavit.

1. That the Deponent has read and understood the contents
of the present reply affidavit. The averments made in the
Original Application which are not specifically admitted
hereunder must be considered to have been denied by the

Deponent

j/uu'f’ 2. That the deponent is posted as District Magistrate Pilibhit
59 <7 since 21-05-2025

057(52/02')’*

y 3. That this Hon’ble Tribunal in vide order dated 26.05.2025
was pleased to pass the following directions:
g T — 4 In view of the averments in the
application, we consider it appropriate to have
response of (1) State of Uttar Pradesh through
Principal Secretary, Environment, Forest & Climate
Change Department; (2) Field Director, Tiger
Reserve, Pilibhit; (3) U.P. Pollution Control Board,
through its Member Secretary; (4) District
Magistrate, Pilibhit; and (5) 3 Divisional Forest

Officer, Pilibhit who are impleaded as respondents

¥



no. 1 to 5. The Registry is directed to prepare and 5
attach memo of parties to the application and issue
notices to respondents No. 1 to 5 requiring them to

1 4

file their reply/response within two months..........

4. That the present reply affidavit is being filed in respectful
compliance of the order dated 26.05.2025 passed by this
Hon’ble Tribunal.

5. That the present Original Application has been registered
on basis of letter received from Mr Ayush Dixit who has
raised allegations about illegal cutting of trees. It has been
alleged that the 150-year-old Semal Tree was cut by the
tree which was situated on the land number- 490 wned by
Shri Gauri Shankar son of Shri Krishna, village- Ilabas
Deval, Teh- Bisalpur, Dist- Pilibhit.

| 6. That in compliance of order dated 26.05.2025 passed by
' J/\ﬂ/@ this Hon’ble Tribunal, the deponent vide his office order no.
£ % ©202/2025 dated 26-05-2025 constituted a joint committee,
mﬂ‘g/ % comprising of officials of District Administration Pilibhit
namely -Sub Divisional Magistrate Bisalpur, Pilibhit,
Regional Officer UPPCB, Bareilly, Sub divisional Officer
Pilibhit and Assistant Scientific Officer UPPCB Bareilly and
directed them to ascertain the allegations raised by the
applicants and submit a compliance report within one
week. A copy of office order 311/NGT OA No. 202/2025

x—



58 dated 11-07-2025 is annexed herewith and marked as
Annexure R-1

7. That the aforesaid joint committee inspected the alleged
areas on 15.07.2025 which have been raised in the instant

Original Application wherein the applicant was also
present.

8. That during inspection it was observed that the 150 year
old Semal Tree which was cut on 24.12.2024 in the mango
orchard situated at land number-49 in front of the temple
site in village-llavas, which is in the west direction, east of
the forest (Tiger Reserve). At the time of the inspection,
the remains of the trunk and root of the said Semal Tree
were found on spot. It was further observed by the joint
committee, that the area/land on which the Semal Tree
was cut on a private land owned by Gauri -Shankar. who

s _2" cut the tree and is not a part of Pilibhit Tiger Reserve.
i

L2 7 |
; W‘gg" That the inspection report dated 15.07.2025 submitted by

the joint committee to the deponent is annexed herewith
and marked as Annexure R-2.

10. That the representative of the Forest Department
Bareilly, further informed that as per the provisions of U.P.
Government  Order  No0.24/81-5-2020-07-93  dated
07.01.2020, felling/cutting of Semal Trees and Grafted

=



Mangoes is not prohibited. A copy of U.P. Government 59
Order No.24/81-5-2020-07-93 dated 07.01.2020 is
annexed herewith and marked as Annexure R-3.

11. That during the course of joint inspection it was further
informed by the applicant that on the spot that 05 grafted
mango trees, which were more than 50 years old, were cut
earlier in the mango orchard situated in front of the temple
site in village-llabas. That the said mango trees were not
cut in front of the applicant. It is not the part of Pilibhit

tiger reserve and was on the private land owned by Gauri
Shankar.

12. That the Tree/bagh was on private land (land no-49),
== owner Shri Gauri Shankar's son of Shri Krishna, village
f/&/j Ilabas deval, the- Bisalpur, Dist- Pilibhit told on the spot

S ? Z) ' that one or two years ago, four grafted mango trees in the
e Vﬁ/gfgarden were dry and fell down in a storm, which were in a
scompletely dilapidated state. It was further informed that a
temple of Mata is situated in front of this garden and a fair
is held here for many years. Devotees had trouble coming
to the fair, due to which the broken trees and remaining

trunk was removed.

13. That the Divisional Forest Officer Bareilly vide his letter
no.319/10-1 Pilibhit dated 01.08.2025 informed that a
range case no.37/2024-2025 dated 25-01-2025 has been
registered against the owner of the land from where the

b



60 grafted mango trees were cut and were shifted which is
against the provisions of the Government Order No
2536/14-2-2017-377/76TC dated 31.10.2017. A copy of
letter dated 01.08.2025 issued by the District Forest

Officer Pilibhit ,range case number 37/2024-2025 and
Government Order dated 31.10.2017 is annexed herewith
and marked as Annexure R-4 (Colly).

14. That in the interest 6f justi'ce the present reply affidavit
may be taken on record.

' .3573/0_2 5_ DEPOI ENT

Verification
"'I, the deponent above named do hereby verify and state that
the contents of the foregoing paragraphs of the above
application are true to the best of my knowledge and belief, no

part of it is false and nothing material has been concealed there

from.
On this 04" day of August, 2025. i/
SINGH
Gmueuo DEPONENT
<
S6 J)H?m“‘-"gv I”&H
s 899 Comtsris | ' a7
2:30 e s

- Sheps
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Annexure R
6 2 In compliance of order dated 26.05.2025 passed by Hon'ble National Green Tribunal,
New Delhi in the matter of OA No. 202/2025 “Ayush Dixit and others vs State of u.p.”
the site inspection report of the joint committee constituted by the District
Magistrate, Pilibhit, -

In complianceof order dated 26.05.2025 passed by Hon'ble National Green Tribunal, New Delhi in the
matter of OA No. 202/2025 “Ayush Dixit and others vs State of U.P.”, the District Magistrate, Pilibhit

constituted a joint committee as follows-
S. Related Department/Officer Designatioﬁ
No.
1 | Sub-District Magistrate, Bisalpur, Pilibhit Chairman
2 Regional Officer, UPPCB,Bareilly Member
3 | Shri Anjani Kumar Srivastava, SDO, Pilibhit Member
4 | Assistant Scientific Officer, UP Pollution Control Board, Bareilly Member
- |

The Joint Committee inspected the aforesaid sites mentioned in complaint on dated
15.07.2025 for a factual finding on the points raised by the appellant/complainant. the

report of the Committee is as follows-

Point No.-1, Regarding the complaint of the complainant regarding the cutting of a 150-year-old Semal
tree on 24.12.2024 in the mango orchard situated in front of the temple site in village-llavas, which is

in the west direction, east of the forest (Tiger Reserve).

" 1:'.The Joint Committee conducted site inspection on 15.07.2025. Complainant Shri Ayush Dixit was
" present at the time of inspection.It is not the part of Pilibhit tiger reserve . Its on the private land.

A, NASRY ;
[ _gqgﬁlplaiq;a‘nt Shri Ayush Dixit told thaton date24.12.2024, a 150-year-old Semal tree was cut in front
! Only| theremains of the trunk and root of the said Semal tree were found on the spot.

% Lpae ﬁﬁ%graphﬁ,below).
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E;"mains of the roots and trunk of the semal tree | Remains of the roots and trunk of the semal
tree

ant Shri Ayush Dixit alleged that the 150-year-old semal tree was cut by the tree
village llabas temple without permission of the forest
e forest department informed to the committee

3. The complain
owner Shri Gauri Shankar son of Shri Krishna,

department, regarding which the representative of th

50
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has been Provided for cutting the semal tree and taking away the wood by U.P. Government Ord@%?

i ri
24/81“5-2020—07-93 dated 07.01.2020 (photocopy Annexure No. 01). On the spot, the complainant Sh
Ayush Dixit was made aware of the full situation, but was refused to give a written statement.

_p°i"t No.-2, Regarding the complaint the cutting of 05 big mango trees which were about 50 years O_Id»
.ln-the last few months, in the mango orchard situated in front of the temple site in village-llabas, which
IS In the west direction, east of the forest (Tiger Reserve).

1. The joint committee conducted a field inspection on 15.07.2025. Complainant Shri Ayush Dixit was
present at the time of inspection.

2. Complainant Shri Ayush Dixit told on the spot that 05 grafted mango trees, which were more than 50
years old, were cut earlier in the mango orchard situated in front of the temple site in village-llabas, and
also the complainant Shri Ayush Dixit informed that the said mango trees were not cut in front of me. It
is not the part of Pilibhit tiger reserve. Its on the private land.

3..During the inspection, only the remains of the stem and roots of four grafted mango trees were found

before the committee, out of which the stem of the one grafted mango tree was found burnt on the

spot, the roots were visible after removing the soil (photographs are as follows). During the inspection,

$9 oR-looking at the remains of the 04 grafted mango trees in question, it appeared that the said mango

\e 51 8/ 1;Taes must have been dry and in a dilapidated state. Branch of the trunk of 01 grafted mango tree were
ound ta have broken and fallen down in a storm.

ins of the roots and trunk of the Mango
Remains of the roots and trunk of the Remai P 3

B Mango tree i
Yeir
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e 5]8|><

4. Tree/bagh owner Shri Gauri Shankar’s son of Shri Krishna, village Ilalas and Gram Pradhan, Village lla
was told on the:spg

t-that one or two years ago, four grafted mango trees in the garden were dry and
fell down in a storm, which were in a completely dilapi__dated state. They said that There is a _Fgr_@l_e qf
Mata in front of this garden and a fair is held here for many years. Devotees had troiible coming to the

fair, due to which I'got the broken trees removed and the remaining trunk cut, a photocopy of the
. The members of the committee were informed by

written statement is attached, (Annexure No. 02)

the representative of the Forest Department that looking at the trunk of the said tree, it is reflected

that the mango tree must have been dry and in a dilapidated state, and it was also informed that by
d 07.01.2020, exemption has been given to cut

Government Order No. 24/81—5-2Q%p_—0_2:9_3__dg_tg ! (
grafted mango. On the spot, the complainant Shri Ayush Dixit was informed about the complete

—

situation.

The above joint inspection re

port is presented for ready reference in compliance with the order passed
by the Hon'ble Tribunal.

il

(Sunil Singh Chauhan) (Anjani ar Srivastav) (Chan.dresh Kl.-lmar)
Asset. Scientific Officer SDO, Foresy Department Regional OfleEf
UPPCB, Bareilly Pilibhit ﬁ UPPCB, Bareilly
(Nagendra|Panday)
SDM, Bisalpur
Pilibhit
. §910%
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IN pursuance of the provisions of clause (3) of Anicle 348 of the Constitution, the Govemnor is
pleased to order the publication of the following English translation of notification no. 24/LXXXI-5-2020-
07, 93, dated January 7, 2020 :

" No. 24/LXXXI[-5-2020-07-93
Dated Lucknow, January 7, 2020
IN exercise of the powers under section 21 and 23 of the Uttar Pradesh Protections of Trees
Act, 1976 (U.P. Act no. 45 of 1976) read with section 21 of the Unar Pradesh General Clauses Act, 1904
(U.D. Act no. 4 of 1904) and in supersession of the Government notification no. 2270/X1V-5-2017-07-93,
dated October 31, 2017, the Govemor is pleased te prohibit felling of the following trees species:-
() Aam (Desi/Tukmi), ([I) Neem, (111} Sal, (IV) Mahua, (V) Bijasal, (VI) Pipal, (VID Bargad,
{ (VD) Gular, (IX) Pakar, (X) Arjun, (XI) Palash, (XII) Bel, (XIHI) Chiraunjee, (X1v) Khimee,
i (XV) Kaitha, (XVI) Imli, (XVII) Jamun, (XVIII) Asna, (XIX) Kusum, (XX) Ritha, (XXI) Bhilawa,
1 (XXII) Toon, (XXIU) Salai, (XXIV) Haldu, (XXV) Bakali/Kardhai, (XXVI) Dhau, (XXVII) Khair,
(XXVHI) Sheesham and (XXIX) Sagaun and exempt other species situated on individual cultivated and
un-cultivated holding.

2. Prohibited tree species shall not be felled till dated 31" December, 2025 except under
unavoidable circumstances such as tree is dead or dying or it constitutes danger to person or property o its
felling is necessary for exccuting a development work approved by the Government or after attaining
exploitable diameter or if the fruit bearing capacity of such tree has declined substantially and permission
to fell such tree has been obtained in writing from the competent authority. For exploitable diameter,
Principal Chiel Conservator of Forests, Monitoring and Warking Plan, Uttar Pradesh may issue guidelines
from time to time, as and when required.

3. Longitude and Latitude of trees to be felled and compensatory saplings to be planted (in lieu of
felled trees) shall be mentioned in the application from while applying for obtaining felling permission

. form the Competent Authority and subsequently recorded online.
4. The tree owner shall plant and maintain 10 trees in place of each tree felled and in case of not

planting trees the amount of money for plantation of 10 trees und their maintenance for § years shall be
deposited by the tree owner to the Forest Department, as per section 5 and 7 ol the said Act of 1976. Forest
Depaniment will utilisc this amount for allorestation purposes. This will help conserve such species and

expansion of tree cover (oo,
' 5. Unar Pradesh Forest Corporation will fagilitate the tree owner for certification of standing trees

on his farm land.
By order,

SUDHIR GARG,
Pramukh Sachiv.

dogrorodio-godio 549 rorv-([&=)-2020-(1335)-500 s / A 7 aRie) |
dogzinodio-godo 1 w0 wfavi-2020-(1336)-1000 URYUI-(7eRR /& / 3mve) |
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